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HOUSE OF THE PEOPLE
ALPHABETICAL LIST OF MEMBERS

A

.Abdullabhai, Mulla Taherali Mulla
(Chanda).

“Abdus Sattar, Shri (Kalna-Katwa).

Achal Singh, Seth [Agra Distt.
P (West)].

Achalu, Shri Sunkam
Reserved—Sch. Castes).

wAghint Ram, Lala (Hissar).
Achuthan, Shri K. T. (Crangannur).

(Nalgonda—

Agarwal, Shri Shriman Narayan
(Wardha).
Agarwal, Shri Hoti Lal [Jalaun

Distt. cum Etawah Distt.—(West)
cum Jhansi Distt.—(Noith)].

Agrawal, Shri Mukund Lal [Pilibhit
Distt. cum Bareilly Distt.—(East)].

ﬁlémted) Mohiuddin, Shri (Hyderabad
ity).

Ajft Singh, Shri (Kapurthala-
Bhatinda—Reserved—Sch.  Castes).

Ajit Singhji, General (S8irohi-Pali).

Akarpuri, Sardar Teja Singh (Gurdas-
paur).

Alagesan, Shri O. V. (Chingleput),

Altekar, Shri Ganesh Sadashiv (North
Satara).

Wlva, Shri Joachim (Kanara).
Amin, Dr. Indubhai B. (Baroda West).
YAmjad Ali, Shri (Goalpara-Garo

{ Hills).

Amrit Kaur, Rajkumari (Mandi-
Mahasu).

Anandchand, Shri (Bilaspur).

- Ansari, Dr. Shaukatullah Shah
(Bidar).

Anthony, Shri Frank (Nominated—
Anglo-Indians).

Asthana, Shri Sita Rama (Azamgarh
Distt.—West).

» 685 PSD.

Ayyangar, Shri M. Ananthasayanam

(Tirupati).

Azad, Maulana Abul Kalam (Ram-
pur Distt. cum Bareilly Distt.—
West).

Azad, Shri Bhagwat Jha (Purnea cum
Santal Parganas).

B
Babunath Singh, Shri (Surguja.
Raigarh—Reserved—Sch. Tribes).

Badan Singh, Chowdhary (Budaun
Distt.—West).

Bagdi, Shri Maganlal (Mahasamund).

Bahadur Singh, Shri (Ferozepore-
Ludhiana—Reserved—Sch. Castes).

Balakrishnan, Shri S. C.
Reserved—Sch. Castes).
Balasubramanijam, Shri S. (Madurai).
Baldev Singh, Sardar (Nawan Shahr).
Balmiki, Shri Kanhaiya Lal (Buland-
shahr Distt.—Reserved—Sch. Castes).

Banerjee, Shri Durga Charan (Midna-
pore-Jhargram).

Bansal, Shri Ghamandi Lal (Jhajjar-
Rewari).

Barman, Shri Upendranath (North
Bengal—Reserved—Sch. Castes).

Barrow, Shri A. E. T. (Nominated—
Anglo-Indians).

Barupal, Shri Panna Lall (Ganga-

nagar-Jhunjhunu — Reserved — Sch.
Castes).

Basappa, Shri C. R. (Tumkur).
Basu, Shri A. K. (North Bengal).

Basu, Shri Kamal Kumar
Harbour).

Bhagat, Shri B. R. (Patna cum Shah-
abad).

Bhakt Darshan, Shri [Garhwal Distt.
—(East) cum Moradabad Distt.—
(North East)].

(Erode—

(Diamond



B-~contd.

Bhandari, Shri Daulat Mal (Jaipur).
Bharati, Shri Goswamiraja Sahdeo
(Yeotmal).

Bhargava, Pandit Mukat Behari Lal
(Ajmer South).

Bhargava, Pandit

Thakur Das
(Gurgaon). N

Bhartiya, Shri Shaligram Ramchandra
(West Khandesh).

Bhatkar, Shri Laxman Shrawan
(Buldana-Akola — Reserved — Sch.
Castes).

Bhatt, Shri Chandrashanker (Broach).

Bhawani Singh, Shri (Barmer-Jalore).
Bheekha Bhai, Shri (Banswara-
Dungarpur—Reserved—Sch. Tribes).
Bhoi, Shri Giridhari (Kalahandi-
Bolangir—Reserved—Sch. Tribes).
Bhonsle, Shri Jagannathrao Krishna
rao (Ratnagiri North),

Bidari, Shri Ramappa Balappa (Bija-
pur South).

Birbal Singh, Shri [Jaunpur Distt.—
(East)].

Bogawat, Shri U. R. (Ahmednagar
South).

Boovaraghasamy, Shri V. (Peramba-
lur).

Borooah, Shri Dev Kanta (Nowgong).
Bose. Shri P. C. (Manbhum North).

Brajeshwar Prasad, Shri (Gaya
East).
Brohmo-Chaudhury, Shri Sitanath

(Goalpara-Garo Hills—Reserved—

Sch. Tribes).

Buchhikotaiah, Shri Sanaka (Masuli-
patnam).

C

Chakravartty, Shrimati Renu (Basir-
hat).

Chanda, Shri Anil Kumar (Birbhum).
Chandak. Shri B. L. (Betul).

(i)

Chandrasekhar, Shrimati M. (Tiruval-
lur—Reserved—Sch. Castes).

Charak, Shri Lakshman Singh (Jammu
and Kashmir).

Chgtterjeu, Shri Tushar (Serampore).

Chatterjee, Dr. (West
Dinajpur).

Chatterjee, Shri N. C. (Hooghly).

Susilranjan

Chattopadhyaya, Shri Harindranath
(Vijayavada). t

Chaturvedi, Shri Rohanlal [Etah Distt.
—(Central)].

Chaudhary, Shri Ganeshi Lal ([Shaly -~
jahanpur Distt.—(North) cum Kheri
—(East)~-Reserved—Sch.  Castes].

Chaudhuri, Shri Ranbir Singh

(Rohtak).
Chaudhuri. Shri Rohini Kumar
(Gauhati).
Chaudhuri, Shri Tridib Kumar

(Berhampore).
Chavda, Shri Akbar (Banaskantha). X

Chettiar, Shri T. S. Avinashilingam
(Tiruppur).

Chettiar, Shri N. Vr. N. Ar. Nagappa
(Ramanathapuram),

Chinaria, Shri Hira Singh (Mohinder-
garh).

Choudhuri, Shri Muhammed Shaffee
(Jammu and Kashmir).

Chowdary, Shri C. R. (Narasaraopet).

Chowdhury, Shri Nikunja Behari 4
(Glatal).

o .
Dabhi, Shri Fulsinhji B. (Kaira
North).
Damar, Shri Amar Singh Sabji

(Jhabua—Reserved—Sch. Tribes).
Damodaran, Shri G. R. (Pollachi).

Damodaran, Shri Nettur P. (Telli-

chery).
Das, Shri B. (Jajpur-Keonjhar).
Das, Shri Basanta Kumar (Contai).
Das. Shri Beli Ram (Barpeta).

Das, Shri Bijoy Chandra (Ganjam
South).



(i)

D—contd.

Oas, Shri Kamal Krishna (Birbhum—
Reserved—Sch. Castes).

Das, Dr. Mono Mohon
Reserved—Sch. Castes).

Das, Shri Nayan Tara (Monghyr Sadr
cum Jamui—Reserved—Sch. Castes).

Das, Shri Shree Narayan (Darbhanga
Central).
Das, Shri Ramananda (Barrackpore).

Das, Shri Ram Dhani (Gaya East—
Reserved—Sch. Castes).

Das, Shri Sarangadhar
West Cuttack).

Datar. Shri Balwant Nagesh (Belgaum
North).

Deb. Shri Dasaratha (Tripura East).

Deb, Shri Suresh Chandra (Cachar-
Lushai Hills).

Deo. H. H. Maharaja Rajendra Naravan
Singh (Kalahandi-Bolangir).

Deo, Shri Chandikeshwar
Singh Ju (Surguja-Raigarh).

Deogam, Shri Kanhu Ram (Chaibassa
—Reserved—Sch, Tribes).

(Burdwan—

(Dhenkanal-

Sharan

Desai, Shri Kanayalal Nanabhai
(Surat).
Desal, Shri Khandubhai FKasanji
(Halar).

Deshmukh, Dr. Panjabrao S. (Amra-
vati East).

Deshmukh, Shri Chintaman Dwarka-
nath (Kolaba).

Deshmukh, Shri K. G.
West).

Deshpande, Shri Govind Har} (Nasik--
Central).

Deshpande, Shri Vishnu Ghanashyam
(Guna).

Dholakia, Shri Gulab Shankar Amrit-
lal (Kutch East).

Dhulekar, Shri R. V. [Jhansi Distt.—
(South)].

Dhusiya, Shri Sohan Lal [Basti Distt.
—(Central East} cum Gorakhpur
Distt.— (West— Reserved— Sch.
Castes].

(Amravati

Digambar Singh, Shri [Etah Distt.—
(West) cum Mainpuri Distt.—(West)
curn Mathura Distt.—(East)].

Digvijaya Narain Singh, Shri (Muzaf-
farpur—North-East).

Dube, Shri Mulchand
Distt. (North) ].

Dube, Shri Udai Shankar [Basti Distt.
(North)].

Dube, Shri Rajaram Giridharilal
(Bijapur North).

Dutt, Shr1 Asim Krishna (Calcutta
South-West).

Dutt, Shri Biren (Tripura West).
Dutta, Shri Santosh Kumar (Howrah).

Dwivedi, Shri Dashrath Prasad
(Gorakhpur Distt.—Central).

Dwivedi, Shri M. L. (Hamirpur Distt.).

{Farrukhabad

E
Ebenezer, Dr. S. A. (Vikarabad).
Elayaperumal, Shri L. (Cuddalore—
Reserved—Sch. Castes).
F

Fotedar, Pandit Sheo Narayan (Jammu
and Kashmir).

G

Gadgil, Shri Narhar Vishnu (Poona
Central).

Gadilingana Gowd, Shri (Kurnool).

Ganapati Ram, Shri ([Jaunpur Distt.
(East)—Reserved—Sch. Castes].

Gandhi, Shri Feroze [Pratapgarh
Distt. (West) cum Rae Bareli Distt.
(East)].

Gandhi, Shri Maneklal Maganlal
(Panch Mahale cum: Baroda East).

Gandhi, Shri V. B. (Bombay City—
North).

Ganga Devi, Shrimati (Lucknow Distt.
cum Bara Banki Distt.—Reserved—
Sch. Castes).

Garg, Shri Ram Pratap (Patiala).

Gautam, Shri C. D. (Balaghat).
Ghose, Shri Surendra Mohan (Malda).
Ghose. Shri Atulya (Burdwan).



G—contd.
Ghulam Qader, Kh, (Jammu and
Kashmir).
Gidwani, Shri Choithram Partabrai
(Thana).

Giri, Shri V. V. (Pathapatnam).

Girraj Saran Singh, Shri (Bharatpur-
Sawai Madhopur).

Gohain, Shri Chowkhamoon (Nomi-
nated—Assam Tribal Areas).

Gopalan, Shri A, K. (Cannanore).

Gopi Ram, Shri (Mandi-Mahasu—
Reserved—Sch. Castes).

Gounder, Shri K. Periaswami (Erode).

Gounder, Shri K. Sakthivadivel
(Periyakulam).

Govind Das, Seth (Mandla-Jabalpur
South).

Gowda, Shri T. Madiah (Bangalore—
South).

Guha, Shri Arun Chandra (Santipur).

Gupta, Shri Badshah (Mainpuri Distt.
—East).

Gupta, Shri Sadhan Chandra
cutta—South East).

Gurupadaswamy, Shri M. S. (Mysore).

(Cal-

Har Prasad Singh, Shri
Distt.—West).

Hari Mohan, Dr. (Manbhum North—
Reserved—Sch. Castes).

Hari Shankar Prasad, Shri (Gorakh-
pur Distt.—North).

Hazarika, Shri Jogendra Nath (Dibru-
garh).

Heda, Shri H. C. (Nizamabad).

Hembrom, Shri Lal (Santal Parganas
cum Hazaribagh—Reserved—Sch.
Tribes).

Hem Raj, Shri (Kangra).

(Ghazipur

Hifzur Rahman, Shri M. (Moradabad
Distt.—Central).

Hukam Singh, Sardar (Kapurthala-
Bhatinda).

Hyder Husein, Chaudhri (Gonda Distt.
—North).

(iv)

'S

 {
Ibrahim, Shri A. (Ranchi North-
East).
Iyyani, Shri Eachran (Ponnani—

Reserved—Sch. Castes).
Iyyunni, Shri C. R. (Trichur).
J

Jagjivan Ram, Shri (Shahabad Soutb
—Reserved—Sch. Castes).

Jain, Shri Ajit Prasad (Saharanpur
Distt.—West * cum Muzaffarnagar
Distt.—North).

Jain, Shri Nemi Saran (Bijnor Distt.
—South).

Jaipal Singh, Shri (Ranchi
Reserved—Sch. Tribes).
Jaisoorya, Dr. N. M. (Medak).

Jajware, Shri Ramraj
Parganas cum Hazaribagh).

West—

(Santa)

Jangde, Shri Resham Lal (Bilaspur—
Reserved—Sch. Castes).

Jatav-vir, Dr. Manik Chand

pur-Sawai
Sch. Castes).

Jayaraman, Shri A. (Tindivanam—
Reserved—Sch. Castes).

Jena, Shri Kanhu Charan (Balasore—
Reserved—Sch. Castes).

(Bharat-
Madhopur—Reserved—

Jena, Shri Lakshmidhar (Jajpur-
Keonjhar—Reserved—Sch. Castes).

Jena, Shri Niranjan (Dhenkanal-
West Cuttack—Reserved—Sch.
Castes).

Jethan, Shri Kherwar (Palamau cum
Hazaribagh cum Ranchi—Reserved
—Sch. Tribes).

Jhunjhunwala, Shri Banars!
(Bhagalpur Central).

Jogendra Singh,
Distt.—West).

Joshi, Shri Jethalal
(Madhya Saurashtra).

Prashad

Sardar (Bahraich

Harikrishna

Joshi, Shri Krishnacharya (Yadgir).

Joshi, Shri Liladhar (Shajapur-Raj-
garh).



J—-contd.

Joshi, Shri Moreshwar Dinkar (Ratna-
gir{ South).

Joshi, Shri Nandlal (Indore).

Joshi, Shrimati Subhadra (Karnal).

Jwala Prashad, Shri (Ajmer North).
K

Kachiroyar, Shri N, D. Govindaswami
(Cuddalore).

Kajrolkar, Shri Narayan Sadoba
(Bombay  City—North—Reserved—
Sch. Castes).

Kakkan, Shri P. (Madurai—Reserved
—Sch. Castes).

Kale, Shrimati Anasuyabai (Nagpur).

Kamal Singh, Shri (Shahabad—North-
West).

Kamaraj, Shri K. (Srivilliputhur).

Kandasamy, Shri S. K. Babie (Tiru-
chengode).

Kanungo, Shri Nityanand
para).

Karmarkar, Shri D. P. (Dharwar—
North).

Karni Singhji, His Highness Maharaja
Sri Bahadur of Bikaner (Bikaner-
Churu). .

Kasliwal, Shri Nemi Chandra (Kotah-
Jhalawar).

Katham, Shri Birendranath (North
Bengal—Reserved—Sch. Tribes).

Katju, Dr, Kailas Nath (Mandsaur).

Kazmi, Shri Syed Mohammad Ahmad
(Sultanpur Distt.—North cum Faiza-
bad Distt.—South West).

Kelappan, Shri K. (Ponnani).

(Kendra-

Keshavaiengar, Shri N. (Bangalore—
North).

Keskar, Dr. B. V. (Sultanpur Distt.—
South).

Khan, Shri 8adath Al (Ibrahim-
patnam).

Khan, Shri Shahnawaz (Meerut Distt.
—North East).

Khardekar, Skri B. H. (Kolhapur cum
Satara).

Khare, Dr. N. B. (Gwalior).

Khedkar, Shri Gopalrao
(Buldana-Akola).

Bajirae

(v)
-y

Khimji, Shri Bhawanji A. (Kuteh

West).

Khongmen, Shrimati B. (Autonomous
Distts.—Reserved—Sch. Tribes).

Kidwai, Shri Rafi Ahmad (Bahraich
Distt.—East).

Kirolikar, Shri
(Durg).

Kolay, Shri Jagannath (Bankura).

Kosa, Shri Muchaki (Bastar—Reserved
—Sch. Tribes).

Kottukappally, Shri George
(Meenachil).

Kripalani, Acharya J. B. (Bhagalpur
cum Purnea).

Shrimati

Wasudeo Shridhar

Thomas

Sucheta (New

Kripalani,
Delhi).
Krishna, Shri M. R. (Karimnagar—
Reserved—Sch. Castes).
Krishna Chandra, Shri
Distt.—West).
Krishnamachari, Shri T. T. (Madras).

Krishnappa, Shri M. V. (Kolar).

(Mathura

Krishnaswami, Dr. A. (Kanchee-
puram).
Kureel, Shri Baij Nath (Pratapgarh

Distt.—West cum Rae Bareli Distt.
—East—Reserved—Sch. Castes).
L
Lakshmayya. Shri Paidi (Anantapur).

Lallanji, Shri (Faizabad Distt.—North
West).

La; Singh, Sardar “Ferozepur-
Ludhiana).
Lanka Sundaram, Dr. (Visakha-
patnam).
Laskar, Shri Nibaran Chandra
(Cachar-Lushai Hills—Reserved—

Sch. Castes).

Laisram Jogeswar Singh, Shri (Inner
Manipur).

Lingam, Shri N. M. (Coimbatore).

Lotan Ram, Shri (Jalaun Distt. cum
Etawah Distt.—West cum Jhansi
Distt.—North — Reserved — Sch.

Castes).

M
Mahapatra, Shr:1 Sibnarayan Singh
(Sundargarh — Reserved — Sch.
Tribes).



(vi)

M- —contd.
Mahata, Shri Bhajahari (Manbhum
South cum Dhalbhum).

Mahendra Nath Singh, Shri

(Saran
Central).

Mahodaya, Shri Vaijanath (Nimar).
Mahtab, Shri Harekrushna (Cuttack).

Majhi, Shri Chaitan (Manbhum—

South ecum Dhalbhum—Reserved—
Sch. Tribes).

Majhi, Shri Ram Chandra (Mayur-
bhanj—Reserved—Sch. Tribes).

Majithia, Sardar Surjit Singh (Tarn
Taran).

Malliah, Shri Srinivasa U. (South
Kanara—North).

Malludora, Shri Gam (Visakhapatnam
—Reserved—Sch. Tribes).

Malvia, Shri Bhagu-Nandu (Shajapur-
Rajgarh—Reserved-—Sch. Castes).

Malviya, Shri Motilal (Chhatarpur-
Datia-Tikamgarh — Reserved — Sch.
Castes).

Malviya,
(Raisen).

Pandit Chatur  Narain

Malaviya, Shri Keshava Deva (Gonda

Distt.—East cum Basti Distt—
West)
Mandal, Dr. Pashupati (Bankura—

Reserved—Sch. Castes).

Mascarene, Kumari Annie (Trivand-
rum).

Masuriya Din, Shri (Allahabad Distt.
--East cum Jaunpur Distt.—West—
Reserved—Sch. Castes).

ilathew, Prof. C. P. (Kottayam).

Liathuram, Dr. Edward Paul (Tiru-
chirapalli).

Rin'then, Shri C. I7. (Thiruvellah).

Mavalaukar, Shri G. V. (Ahmedabad).

Maydeo, Shrimati Indira A. (Poona—
South).

Mehta, Shri

Balvantray Gopaljee
(Gohilwad).

Mchta, Shri Balwant Sinha (Udaipur).
Mehta, Shri Jaswantraj (Jodhpur).

Menon, Shri K. A. Damodara (Kozhi-
kode). )

Minimata, Shrimati (Bilaspur-Durg~
Raipur—Reserved—Sch. Castes).

Mishra, Pandit Suresh
(Monghyr—North-East).

Mishra, Shri Bibhuti (Saran cum
Champaran).

Chandra

Mishra, Shri Lalit Narayan (Dar-
bhanga cum Bhagalpur).

Mishra, Shri Lokenath (Puri).

Mishra, Shri Mathura
( Monghyr—North-West) .

Mishra, Shri Shyam Nandan (Dar-
bhanga—North).

Mishra, Shri Sarju Prasad (Deoria
Distt.—South).

Misra, Shri Raghubar Dayal (Buland-
shahr Distt.).

Misra, Pandit Lingaraj (Khurda).

Misra, Shri Bhupendra Nath (Bilas-
pur-Durg-Raipur).

Prasad

Missir, Shri Vijineshwar
North).

(Gaya—

Mohammad Saeed Masuodi, Maulana
(Jammu and Kashmir).

Morarka, Shrl Radheshyam Ramkumar
(Ganganagar-Jhunjhunu).

More, Shri K. L. (Kolhapur cum
Satara—Reserved—Sch. Castes).

More, Shri Shankar Shantaram (Shola-
pur).

Mudaliar, Shri C. Ramaswamy
(Kumbakonam).

Muhammad Islamuddin, Shri
(Purnea North-East).

Muhammed Khuda  Bukhsh, Shri
(Murshidabad?}.

Mukerji, Shri Hirendra Nath
(Calcutta—North-East).

Mukne, Shri Y. M. (Thana—Reserved
—Sch. Tribes).

Murli Manohar, Shri (Ballia Distt.—
East).

Murthy, Shri B. S. (Eluru).

Musafir, Shri Gurmukh Singh (Amrit-
sar).



(vid)

M—contd,
Mushar, Shri Kirai (Bhagalpur cum
surnea—Reserved—Sch. Castes).

Muthukrishnan, Shri M. (Vellore—
Reserved—Sch, Castes).

N
Naidu, Shri Nalla Reddi (Rajah-

mundry).
Nair, Shri C. Krishnan (Outer Delhi).

Nair, Shri N. Sreekantan (Quilon cum
Mavelikkara).

Nambiar, Shri K. Ananda (Mayurar).

Nanadas, Shri Mangalagiri (Ongole—
Reserved—Sch. Castes).

Nanda, Shri Gulzarilal (Sabarkantha).
Narasimham, Shri S. V. L. (Guntur).
Narasimhan, Shri C. R. (Krishnagiri).

Naskar, Shri  Purnendu Sekhar

(Diamond Harbour—Reserved—Sch.

Castes).

Natawadkar, Shri Jayantrao Ganpat
(West Khandesh—Reserved—Sch.
Tribes).

Natesan, Shri P. (Tiruvallur).

Nathani, Shri Hari Raim (Bhilwara).
Nathwani, Shri Narendra P. (Sourath).

Nayar, Shrimati Shakuntald (Gonda
Distt.—West).

Nayar, Shri V. P. (Chirayinkil).

Nchru, Shri Jawaharlal (Allahabad
Distt.—East
—Wesl).

Nehru, Shrimati Uma (Sitapur Distt.
cum Kheri Distt.—West).

Nesamony, Shri A. (Nagercoil).
Neswi. Shri T. R. (Dharwar—-South).

Nevatia, Shri R, P. (Shahjahanpur
Distt.—North cum Kheri—East).

Nijalingappa, Shri S. (Chitaldrug).

P

Palchoudhury, Shrimati Ila
dwip).

Pande, Shri C. D. (Naini Tal Distt.
cum Almora Distt.—South West
cum Bareilly Distt.—North).

Pardey, Dr. Natabar (Sambalpur).

(Naba-

cum Jaunpur Distt.

Pandit, Shrimati Vijaya Lakshmi

(Lucknow Distt.—Central).

Panna Lal, Shri (Faizabad Distt.—
North-West—Reserved—Sch. Castes).

Pant, Shri Devi Datt (Almora Distt.—
North-East).

Paragi Lal, Chaudhari (Sitapur Distt.

cum Kheri Distt.—West—Reserved
—Sch. Castes).
Paranjpe, Shri R. G. (Bhir).

Parekh, Dr. Jayantilal Narvaram
(Zalawad).
Parikh, Shri Shantilal Girdharilal

(Mehsana—East) .

Parmar, Shri Rupaji Bhavji (Panch
Mahals cum Baroda East—Reserved
—Sch. Tribes).

Pataskar, Shri Hari Vinayak (Jal-
gaon).

Patel, Shri Bahadurbhai Kunthabhai
(Surat—Reserved—Sch. Tribes).

Patel, Shrimati Maniben Vallabhbhai
(Kaira—South).

Patel, Shri Rajeshwar (Muzaffarpur
cum Darbhanga).

Pateria, Shri Sushil Kumar (Jabalpur
North).

Pathrikar, Dr.. Devrap Namdevrao
(Nanded—Reserved—Sch. Castes).

Patil, Shri P. R. Kanavade (Ahmed-
nagar—North).

Patil, Shri S, K. (Bombay City—

South).

Patil, Shri Shankargauda Veera-
nagauda (Belgaum—South).
Patnaik, Shri Uma Charan
(Ghumsur).

Pawar, Shri Vyankatrao Pirajirao

(South Satara).
Pillal, Shri P. T. Thanu (Tirunelvell).

Pocker Saheb, Janab B.
puram),

(Malap-

Prabhakar, Shri Naval (Outer Delhi{
—Reserved—Sch. Castes).

Punnoose, Shri P. T. Alleppey).



( vill)

Rachiah, Shri N. (Mysore—Reserved—
Sch. Castes).

Radha Raman, Shri (Declhi City).

Raghavachari, Shri K. S, (Penukonda).

Raghavaiah, Shri Pisupati Venkata
(Ongole).

Raghubir Singh, Choudhary (Agra
Distt.—East).

Raghunath Singh, Shri (Banarag Distt.
—Central),

Raghuramaiah, Shri Kotha

Raiji, Shrimati Jayashri
Suburban).
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HOUSE OF THE PEOPLE making their recommendation regard-
ing fair retention prices. Suitable in-
Tuesday, 16th February, 1954. crease in the retention prices previ-

ously fixed was allowed by the Gov-
ernment, having regard tg the Tarift

The House met at Two of the Clock. Commission’s recommendations.
(b) A statement is laid on the Table

of the House. [See Appendix I, an-
nexure No. 1.1

[MR. SpeaKER (SHRI G. V. MAVALAN-
KAR) in the Chair ]

Shri M. L. Dwivedi: May I know il

ORAL ANSWERS TO QUESTIONS it is a fact that the price of steel at
. the Mysore Iron Factory was more

than the price of the Tata steel, and

STEEL PRICES it was for thig reason that the price

. has been increased?
*1. Shri M. L. Dwivedi: (a) Will the

Minister of Commerce and Industry Shri T. T. Krishnamachari: The’
be pleased to state the reasons for answer {o the first part of the ques-
increasing the price of steel produced tion is in the affirmative and the an-
by the Tata Iron and Steel Company? swer to the second part is in the nega-
(b) What were the prices of such tive.

steel per ton in 1939, 1946, 1947, 1949 Shri M, L. Dwivedi: How is it that
and 1952 and what is the present the price of steel hag risen to double
price, giving in each case the produc- or ireble since 19467

tion cost per ton?
Shri T. T. Krishnamachari: It has

(c) How did this case come up for not been trebled—it has not yet been

examination by *he Tariff Commis- doubled. But the cost of production
sion? has gone up.

The Minister of Commerce and In- Shri M. L. Dwivedi: The works
dustry (Shri T. T. Krishnamachari): cost as mentioned in the statement is
(a) and (c). The Company made re- Rs. 192/13/0. whereas the re‘ention
presentations that their costs of pro- price is Rs. 331/-. How are we 1o ac-
duction had gone up on account of count for this increase of Rs. 138/3/0
increaseg in the prices of raw materi- per ton?

als and labour charges and higher .
freight. The Government, therefore, Shri T. T. Krishnamachari: The

referred their case fo the Tariff Com- .works cost happened to be the cost
mission for detailed investigation into of production without taking into ac-
ihe costs of the Company and for count depreciation, interest, return on

685 PSD
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capital, management and all the over-
heads. Thereforc, there is a disparity.

Shri Heda: Is it a fact that the
difference between the factory price
and the price in the market is about
Rs. 200 per ton, or about 40 per cent.
of the cost price?

Shri T. T. Krishnamachari: That is
not a fact. The difference in price in
the case of what we call basic steel,
i.e. ‘merchant steel’, is as follows:
Tata’s retention price Rs. 331 and
market price Rs. 393.

CoTttoN TEXTILE INDUSTRY

*3. Th. Lakshman Singh Charak:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any re‘port has been
submitted to Government on the Cotton
Textile Industry by the committee
under the Chairmanship of Shri Nitya-
nand Kanungo; and

(b) it not, how soon it is cxpected?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) and (b). No, Sir. It is likely to
be received before the middle of this
year.

Th. Lakshman Singh Charak: May
I know what is the reason for the
delay in the submission of this re-
port?

Shri T. T. Krishnamachari: Com-
mitiees are appointed and the work
goeg on. They have to collect a lot
of data. In this particular instance,
a lot of investigation had to be
made in regard to the statistical
data, on which the Committee could
base itg report. Some delay did oc-
cur in the statistical data being col-
lected.

Th. Lakshman Singh Charak:
Could we expect the report by the
end of this session?

Shri T. T. Krishnamachari: It is
my hope that that expectation will
be fulfilled.

16 FEBRUARY 1954

Oral Answers 4

Low Cost FURNITURE

*5. Sardar A, S. Saigal: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a)“whether it is a fact that a com-
petition for designs for low cost furni
ture was held in Delhi;

(b) how many entries were there;

(¢) who came up to the standard;

(d) whether any prize was given:
and '

(e) if so, the name of the compe-
titor who won the prize?

The Minister of Works, Housing
and Supply (Sardar Swaran Sinsh):
(a) Yes, Sir, in connection with the
Low-cost Housing Exhibition,

(b) Eight.

(c) to (e). The assessors were of
the opinion that none of the designs
submitted was of a standard high
enough to justify the award of the
President’s Gold Medal. The de-
sign submitted by Shrimati Ur-
mila E. Chowdhury was adjudged to
be the best among the designg received
and she has been awarded the Presi-
dent’s Silver Medal.

Sardar A. S. Saigal: May I know
what steps Government propose to
take to popularise the low-cost furni-
ture?

Sardar S8Swaran Singh: By en-

couraging it.

ExPORT OF CORRUGATED SHEETS TO NEPAL

*6. Shri Nanadas: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether any firm in Calcutta
has been granted export permit for
supply of corrugated sheets for the
year 1852-53 or 1953-54 to Nepal;

(b) if so, the quantity covered by
the export permit and the value
thereof; and

(c) whether any complaints have
been received against this firm alleging
malpractices in the export of corru-
gated sheets?
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The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Yes, Sir. More than one Cal-
cutta firm were granted export per-
mits.

16 FEBRUARY 1954

(b)—
Quaniity Approximate Value
T 1952-53 ..30I tons Rs. 1,95.650
1953-54 ..487°5 tons Rs. 3,16,500

(c) No complaint has been receiv-
ed against any of the Firms which
have been granted cxport licences.

Shri Nanadas: May I know whe-
ther Government are aware of the
fact tha: a letter has been addressed
to the Prime Minister and a copy
of the letter has been sent to all
party leaders? It hag also been sen:
to the Minister of Commerce and In-
dustry. 1 have got a copy of the
letter with me.

Mr. Speaker: A letter may have
been sent, but what is the point of
the enquiry?

Shri Nanadas: The. point is that
the hon. Minister says that he has
not received any complaint against
any company from Calcutta, and
here is the letter of complaint that I
have received.

Shri T. T. Krishnamachari: We get
anonymous complaints and some in-
vestigations are made. If the refer-
ence is to an anonymoug complaint,
I should say yes, but no specific com-
plaint in writing by anybody who is
prepared to affix his signature to the
complaint has been received.

Shri Namadas: It is not anonymous.

Mr. Speaker: Whatever it may be.
The hon. Minister says that he has
received anonymous complaints. He
may not have received this particu-
lar complaint which the hon. Mem-
ber has in hig possession.

Shri Nanadas: May I know from
which railway stations generally the
iron sheets are exported to Nepal?

Shri T. T. Krishnamachari: From
the rallway stations in the area of
the producing concern.

Oral Answers 6

Shri Nanadas: May I know whe-
ther any duty is imposed by the
Government of Indig ag well as the
Government of Nepal on the trans-
port of this steel to Nepal?

Shri T. T. Krishnamachari: So far
ag the Government of Nepal is con-
cerned, I am unable to give the in-
formation. So far as the Govern-
ment of India is concerned, we had
an export duty on steel, but we did
not levy an export duty in regard to
goods that went internally through
land customs.

Shri G. P. Sinha: Are Government
aware that there ig a shortage of
corrugated sheets in India and they
are not available in the market here?

Shri T. T. Krishnamachari: 1t may
be so.

Shri Nanadas: May I know whe-
ther Government are aware of the
fact that galvanized corrugated sheects
are generally black-marketed to Eas:
Pakistan? Do they know that some
quantity allottedq to Nepal ig disposed
of in the black-market in Calcutta?

Shri T. T. Krishnamachari: That
allegatiomr in regard to what has
been allocated to Nepal has been re-
ceived and the matter is being en-
quired into. In regard to the gene-
ralised proposition that these sheets
are black-marketed, it depends on
the circumstances prevailing. Some-
times, the demand is slack and there
is no black-marketing. At other
times, the demand is great and per-
haps there {s black-marketing.

PANCHAYATS AND CO-OPERATIVES

*8. Shri Jhulan Sinha: Will the
Minister of Planning be pleased to
state how far the recommendations of
the Planning Commission in the flrst
Five Year Plan for utilising the agency
of the village Panchayats and Co-
operatives for minor irrigation and
simijlar other developmental work are
being implemented in the country?

The Minister of Planning and Irri-
gation amg@ Power (8hri Nanda): In-
formation ig being collected and will
be laid on the Table of the House.
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Shri Jhulan Sinha: Have the Gov-
ernment of India issued any direc-
tives to the State Governments in
this respect?

Shri Nanda: Yes.

Th. Jugal Kishore
are the directives?

Sinha: What

Mr. Speaker: 1 am going to the

next question.

Overseas PuBLICITY

*9. Shri 8. N. Das: Will the Prime
Minister be pleased to state:

(a) whether the Deputy Minister of
External Affairs in his visit 10 Western
and Middle East countries made a
special study of the problems regard-
ing India’s overseas publicity; and

(b) if so, what are the measures he
has suggested for adoption?

The Deputy Minister of External
Affairg (Shri Anil K. Chanda): (a)
During his visit to these countries,
the Deputy Minister looked into vari-
ous aspects of the work of Indian
Missions there, including the work-
ing of the. publicity section.

(b) Hig conclusions which are
being formulated will be given full
consideration with a view to im-
proving the work of external publi-
city.

Shri S. N. Das: May I know whe-
ther the study hag disclosed any or-
ganisational defects or defects in the
methods and means of publicity?

Shri Anil K. Chanda: 1 feel that
we have to spend much more money
if we want to have effective publicity
in foreign countries.

Shri S. N. Das: May I know whe-
ther the suggestions which are con-
templateq to be given effect to will
involve more expenditure than isg at
present incurred on this subject?

Shri Anil K. Chanda: I am afraid
any improvement will entail some
additional expenditure.
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Shri S. N. Das;: May I know whe-
ther the suggestions. if carriceq out,
will also increase the personnel in
this section?

Shri' Anil K. Chanda: ] would cer-
tainly like the personnel 1o be in-
creased.

Dr. Ram Subhag Singh: May I
know whether the hon. Deputy Minis-
ter has made any comparative study
of the problem? Has he tried to as-
sess the problem by secing what
other countries do, e.g. what sort of
propaganda is being carried on by
Pakistan and with what amount of
money?

Shri Anil K. Chanda: Yes.

EXPORT AND IMPORT ADVISORY BOARD

*10. Shri Keshavaiengar: (a) Will
the Minister of Commerce and Indus-
try be pleased to stiate who are the
Members of the Advisory Boards or
Committees that are appointed by
Government for (i) exports and (ii)
imports?

(b) On what basis are they appoint-
ed or nominated?

The Minister of Commerce (Shri
Karmarkar): (a) There are three
such committees in existence, viz.,—

1. Import Advisory Council,
2. Export Advisory Council

3. Cotton Import Advisory Com-
mittee.

A list of the members on the three
committees is attached. [See Appen-
dix I, annexure No. 2.]

(b) Representation of the various
interests concerneq having regard to
the need for providing a balanced
regional distribution together with
adequate representation for the
medium and smaller merchants and
the consumer most affected by the
working of these controls.

The members of the Cutton Import
Advisory Committee are drawn from
the trade and industry and have been
selected for their wide experience in
their respective flelds.
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8Shri N. L. Joshi: May I know whe-
ther any member represents agricul-
turisty and, if so, who is he?

Shri Karmarkar: Not agriculture
particularly, so far as I can see. On
what Committee, may I know?

Shri N, L. Joshi: Import and Ex-
port Committees.

Shri Karmarkar: As ] said, these
members are drawn from officials,
then trade and industry, ags also con-
sumers, and Members of Parliament.

Disrracenp  STUDENTS

*11. Shri Radha Raman: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether there is any scheme for
financial  assistance to  displaced
students; and

(b) if so. the amount sanctioned by
Governmentl under this scheme?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) Yes.

(b) A sum of Rs. 57,83,700 has been
sanctiomed during the current finan-
cial year for giving direct a’g to dis-
placed students from West Pakistan.
Similar information in respect of dis-
placed students from East Pakistan
is being collecied and will be laig on
the Table of the House in’‘due course.

Shri Radha Raman: May [ know
the total amount that hag been spert
on this up to now? The answer re-
fers only to the current year’s sanc-
tion.

Shri J. K. Bhonsle: The budget is
Rs. 1 crore a year. And for the
last three years we have been spend-
ing similar amounts.

Shri Radha Raman: May I know
the number of students who have
been benefited by this?

Shri J. K. Bhonsle: I am talking
of West Pakistan—over a lakh and
fifty thousand.

Shri Radha Raman: May I also
know if Government have assessed
how long such assistance will conti-
nue to be given?

Shri J. K. Bhonsle: We hope that

by 1956 the whole responsibility will
be taken up by the States concerned.
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Shri 8. C. Deb: May I know the
flgureg State-wise?

Shri J. K. Bhonsle: To Bombay
this year we have given Rs. 8 lakhs,
Punjab Rs. 20 lakhs, Madrazs
Rs. 15,000, U.P. Rs. 10 lakhs, Madhya
Pradesh Rs. 1,15,000, PEPSU Rs. 3
lakhs, Rajasthan Rs. 3 lakhs, Madhya
Bharat Rs. 30,000, Saurashtra
Rs. 70,000, FHyderabad Rs. 5,000,
Delhi Rs. 10 lakhs, Ajmer Rs. 60.000,
Bhopal Rs, 35,000, Kutch Rs, 12,000,
Mysore Rs. 15,000, Vindhya Pradesh
Rs. 10,000, +ylimachal Pradesh
Rs. 10,000, and Bilaspur Rs. 700.

Coke OVEN PLANT

*13. Shri S. C. Samanta: Will the
Minister of Production be pleased to
state:

(a) how far the setting up of a
coke oven plant in Sindri has pro-
gressed;

(b) the name of the firm which has
undertaken the task of building the
plant;

(c) the date when the contiract for
the work was offered and the date
when the formal agreement with the
firm was signed;

(d) the names of the parties to the
agreement;

(e) the date when this plant is ex-
pected to start production; and

(f) the source of supply at present?

The Parliamentary Secretavy to the
Minister of Production (Shri R. G.
Dubey): (a) The work ig proceeding
according to the schedulg.

(b) M/s. Carl Still, G.mbH,
Recklinghausen, West Germany.

(c) The firm wag mstructed to pr.-
ceed with the work on 1st August
1952 and the formal agreerient was
signed on 19th December, 1353.

(d) Messrs. Sindri Fertilizers and
Chemicals Limited, Sindri; and M/s.
Carl Still of West Germany.

(e) About the middle of August,
1954.

(f) The Coke Is now obtainéd from
Messrs. Indian Ironr Steel Cc.
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Shri 8. C. Samanta: May I know
the building cost of the plaut at pre-
sent and whether the cost wiil ailer
later on?

Shri R. G. Dubey: The
cost is Rs. 235 lakhs.

Shri S. C. Samanta: May I know
whether there ig any provision for
the recovery of by-products: if so,
what are they?

Shri R. G. Dubey: At this siage
that has not been considereq.

The Minister of Production (Sari
K. C. Reddy): May I add, Sir, that
there is a proposal to recover some
of the by-products—I am not in a
position to name them immediately--
and steps will be taken later on to re-
cover the other by-products which are
not already in the programme,

Shri S. C. Samanta: May 1 know
the amount of coke that ig expected
to be produced when the plant comes
into operation in full?

Shri R. G. Dubey: The expected
capacity is 600 tong a day.

Shri S. C. Samanta: May I know
whether it will be sufficient for the
Sindri Factory or whether we will
have to take from other sources also?

Shri R. G. Dubey: It will be suffi-
cient.

probable

TEeA

*14. Shri N. M. Lingam: Will the
Minister of Commerce and Industry be
p.cased to state:

(a) the quintity of tea produced in
India each year during the past three
years;

(b) the quantity exported;

(¢) the quantity consumed in India;
and

(d) the estimated internal consump-
tion of tea in the country?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) and (b). A statement ig laid on
the Table of the House. [See Ap-
vendix I, annexure No. 3.}
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(c) Precise information is not avail-
able,

(d) 170 million 1bs., approximately.

Shri N. M. Lingam: From the
statement it ig seen that the produc-
tion ‘s falling progressively. May I
know if Government have investigated
the causes for this fall in production?

Shri T. T. Krishnamachari: The
hon. Member knows very well
that last "year we hag a lot of
trouble in regard ip low prices; and
one of the causeg was said to be that
the quality of tea was poor, that it
containeq lot of stalk. And natural-
ly the tea planters this year weni in
for selective plucking, and a certain
amount of voluntary restraint was
also imposed upon them by their own
organisations. That i why there is
a slight fall in production.

Shri N. M. Lingam: How do Gov-
ernment propose to bridge the gap
between the fall in production, the
increasing exports and the imcreasing
demand for internal consumption of
tea in the country?

Shri T. T. Krishnamachari: 1 think
the hon. Member hag posed the pro-
blem correctly. Our endeavour has
been to see how we could bridge the
gap.

Shri N. M. Lingam: May I know
if Government ig aware that there is
a world shortage of tea and that we
are not catching up with the world
demand as much as other countries
do. notably Ceylon?

Shri T. T. Krishnamachari: 1
won't say it is quite correct. There
nas been a stimulation of consump-
tion due to varioug reasons. because
U.K.'s Store has gone down from 200
million 1lbs. to less than 100 million
Ibs., and U.K. alsp went off ration-
ing. I do not think the other argu-
ments in the question are quite cor-
reet—at any rate I am not able to
say that they are correct.

Shri Muniswamy: May I know the
names of those countiies that are
competing with India in the produc-
tion of world tea?



13 Oral Answers

Shri T. T. Krishnamachari: It is
common knowledge: Ceylon; to small
extent Indonesia; Pakistan;—East
Africa is coming into the picture.

Jure INQUIRY COMMISSION

*15. Shri K. P. Sinha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Commission set up
by Government to enquire into market-
ing practices in raw jute and jute-
goods trade has submitted its report;

(b) if so, what are its main recom-
mendations; and

(c) the total amount spent over this
Commission so far?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
{a) Not yet, Sir.

(b) Docs not arise.

(¢) Rs.  22,000/- approximately,
upto 8th February, 1954.

Shri K. P, Sinha: May 1 know if
any interim report has been submit-
ted by the Commission?

Shri T. T. Krishnamacharr: We
have askedq only for a final report.

CoaL

*16. Shri P, C. Bese: Will the
Minister of Production be plcased to
state:

(a) the total quantity of coal ex-
ported annually during 1952 and 1953;

(b) the names of the destinations to
which coal has been exported; and

(c) whether any coal has been re-
exported from the destinations with or
without the knowledge of Indian
Government?

The Parliamentary Secretary to thc
Minister of Production (Shri R. G
Dubey): (a) and (b). A statement is
laid on the Table of the House. [See
Appendix I, annexure No. 4.]

(¢) No coal has been re-exported
with the knowledge of the Govern-
ment of India and no such re-export
hag alsg come to our notice.
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Shri P. C. Bose: The statement
shows that the export during 1952
was 33,00,000 tons, whereag the ex-
port in 1953 goes down to 19,00,000
tons. What is the reason for this
sudden fall?

Shri R. G. Dubey: Sir, in the years
1951 and 1952, the conditions were
abnormal. For example, in U.K. and
Europe there wag a shortage of coal.
Also, there had been transport diffi-
culties in South Africa. Hence the
abnormal rise recorded in 1951-52.
But, in the year 1953, these conditions
disappeared.

Shri P. C. Bose: Is it to be taken
that this is the normal export figure
—thig 1952-53 figure?

Shri R. G. Dubey: Sir, I may draw
the attention of the hon. Member to
the figures in 1950. If the figureg in
1950 are compared with those of 1953,
the real position is available,

Shri P. C. Bose: May I know if
there is any machinery to ascertain
whether any coal has been re-export-
ed or not?

Shri R. G. Dubey: No, Sir, not to
my knowledge.
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The Minister of Commerce (Shri
Karmarkar): (a) A statement is laid

on the Table of the House. [See Ap-
pendix I, annexure No. 5.]

(b) The United Kingdom.
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Shrimati Renu Chakravartty: May
I know, Sir, if Government propose
to look into the matter and find out

any alternative markets for  these
goods?

Shri Karmarkar: Yes, that is al-
ways our cndeavour.

Shrimati Renu Chakravartty: Has
anything been done particularly in
this connection, and if so, what is
the result?

Shri Karmarkar: The results are
not easily assessuble. We go on mak-
ing our efforts, and we continue.

Shri Raghuramaiah: May I suggest
that we take along with this Question
No. 31 also which is connected?

Shri Nanda: That is a different kind
of question.

Mr. Speaker: We will deal with
question No. 19.

StcoNp FIVE YEAR PLAN

*19. Shri Lakshmayya: Will the
Minister of Planning be pleased to
state the major projects that are pro-
posed to be included in the Second
Five Yecar Plan in the Andhra State?

The Minister of Planning and Irri-
gation and Power (Shri Nanda): The
Planning Commission has not yet
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considered the projects for the Second
Five Year Plan.

Shri B. S. Murthy: May I know,
Sir, whether the Andhra State has
sent any schemes of projects to be
included in the Second Five Year
Plan?

Shri Nanda: No, none for the
Second Five Year Plan.

Shri Vallatharas: Has the Central
Government asked all the States to
submit a list of their works to be
included in the Second Five Year
Plan?

Shri Nanda: Yes, Sir, we had asked
for a list of schemes which were in-
tended to be taken up, for the revi-
sion of the First Five Year Plan, but
not the Second Five Year Plan.

Shri Vallatharas: Has the Madras
State submitted its proposals?

Shri Nanda: We are considering
the whole question at this moment
and very shortly steps will be taken

_in that direction.

Shri Raghuramaiah: May I refer
to the passage in the Presidential
Address which says that Krishna has
been included in the Five Year Plan,
and say that Krishna is in Andhra?

Shri Nanda: These are new schemes:
in the First Five Year Plan.

Shri T. N. Singh: How many of
the existing schemes in the First
Five Year Plan are likely to be done
in the five year period and how many
are expected to go over to the second
five year period?

Shri Nanda: I may clarify one
point. Regarding irrigation and
power Schemes, the States are being
asked to submit their proposals which
are going to be considered by a Special
Committee.

Shri T. N. Singh: Am I answered,
Sir?

Mr. Speaker: We will go to the
next question.
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IMPORTS FROM R UssIA

*20, Shri B. S. Murthy: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the quantity and value of kero-
sene, petroleum and allied products
imported from Russia during 1954; and

(b) whether these imports are under
the barter agreement entered into
between the two countries?

The Minister of Commerce (Shri
Karmarkar): (a) The statistics asked
for are not available.

(b) There is no barter agreement
between India and U.S.SR.

SEMINAR ON RIVER VALLEY PRrOJECTS
*21. Shri B. C. Das: Will the Min-
ister of Irrigation and Power be pleas-
ed to state:
(a) whether a Seminar on River
Valley Projects was helq at Nangal;

(b) the nameg of those who attend-
ed the Seminar; and

() the decisions that were taken?

The Minister of ' Planning and
Irrigation and Power (Shri Nanda):

(a) Yes, Sir.

(b) and (e). A statement is laid
on the Table of the House. [See Ap-
pendix I, annexure No. 6.]

Shri B. C. Das: May I know when
final decisions will be taken on the
recommendations of the Seminar?

Shri Nanda: The decisions are
being taken. Some decisions have
been taken and some will be taken
later on.

Shri B. C. Das: May I know when
they will be taken?

Shri Nanda: They have been refer-
red to different Committees.

Shri B. C. Das: May I know when
decisions will be taken by these Com-
mittees?

Shri Nanda: There are two Com-
mittees—one concerning the operation,
maintenance, standardization etc. of

16 FEBRUARY 1954

Oral Answers 18

machinery. These recommendations
were referred to the Equipment and
Machinery Committee. I think, in a
month or two we will receive the
final recommendations and then action
will be taken. The other is regard-
ing unit rates of earth work, con-
creting and masonry in dams for
which a Committee on rates is being.
set up. Then there are other pro-
posals regarding which decisions have
been taken.

Shri B. C. Das: In the Seminar,
was it discussed how best to achieve
enthusiastic co-operation of labour
taking into consideration experience
of the different projects?

Shri Nanda: That also is being
done.

Shri Vallatharas: Were representa-
tives of all the States in India asked
to participate in the Seminar, or only
specified States were asked to parti-
cipate; and may I know  whether
Madras State has sent its representa-
tives?

Shri Nanda: States where big river:
valley projects are being executed
were asked to send their representa-
tives and the list of thosec who came
is attached here.

Shri Vallatharas: Has Madras sent
its representatives?

Mr. Speaker: We will go to the

next question.

REHABILITATION oOF DISPLACED PERSONS
N HIrRAKUD

*22. Shri R. N. S. Deo: Will the
Minister of Irrigation and Power be
pleased to refer to starred question
No. 825 asked oun the 10th December.
1953 regarding reclamation of land
and rehabilitation of displaced per-
sons in the Hirakud Project area and
state:

(a) the total acreage out of the pro-
posed 80,000 acres, actually reclaimed
up to date;

(b) the total amount spent on such
reclamation;

(c) the number of families, out of
those allotted land in the reclamation
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centres, who have actually shifted to
those areas;

(d) whether any experimental cul-
tivation has been done in those cen-
tres; and

(e) if so, the amount of (i) the ex-
penditure, (ii) the income and  (iii)
the average yield per acre?

The Deputy Minister of Irrigation
.and Power (Shri Hathi): (a) to (e).
“The information is being collected
from the Government of Orissa and
will be laid on the Table of the House
as soon as possible.

Dr. Natabar Pandey: Is it a fact,
Sir, that the lands which are reclaim-
ed by the Government for the reha-
bilitation of displaced persons are
not likely to be cultivable for a
period of ten years?

Shri Hathi: That is not a fact.

Shri T. N. Singh: According to the
last information received by the Gov-
ernment, how many acres of this re-
claimed land have been brought into
use by their newly settled cultivators?

Shri Hathi: 1 do not know the
number, but up to October 1953, lands
have been allotted to 346 persons.

Shri T. N. Singh: May I know
what amount of land has been allot-
ted?

Mr. Speaker: He perhaps wants the
area of the land.

Shri Hathi:
‘figures.

I have not got the

Shri Sarangadhar Das: May I know,
Sir, if the lands which have not been
allotted to the displaced persons are
being cultivated by the Government
of Orissa with the money accruing
from the project?

Shri Hathil: Generally, Sir, the pro-
gramme of the Orissa Government,
as explained, is that they are reclaim-
ing land, just year to year, as and
when it is required. For the present
no land has been submerged in the
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reservoir. It was only for the pur-
pose of the colony and for other build-
ings that the land was acquired, and
that has been allotted.

Shri Natabar Pandey: There are
three offices which deal with the work
of didplaced persons: one is the Land
Acquisition Office, the second, the
Land Reclamation Office, and the
third, the Resettlement Office. I have
seen just now that villagers of about
48 villages have been served with
notices to leave their lands and hous-
es. What has been heard from the
answer? The Minister does not
know—no information has yet been
collected. What will be the fate of
those persons who are to leave before
the monsoon starts this year?

Mr. Speaker: He may put down
a written question on this.

Shri Sarangadhar Das: My ques-
tion has not yet been answered. I
wish to know, in view of the fact
that the Orissa Government is re-
claiming lands—I think they have al-
ready reclaimed 5,000 acres—whe-

_ther those lands that are not allotted

to the displaced people, whether from
the township or from very low area
which will be submerged, whether
those balance of lands are being
cultivated, because otherwise they
grow into jungle again.

Shri Hathi: Sir, some of the lands
which have not been occupied are
being cultivated, for the purpose of
demonstration farms, by the Orissa
Government.

COMPENSATION TO DISPLACED PERSONS

*23. Shri Gidwani: Will the Minis-
ter of Rehabilitation be pleased to
state:

(a) the total number of displaced
persong who had been paid compen-
sation, till the 26th January, 1954, in
Bombay, Delhi and Julluandur
Regions; and

(b) the total amount paid?

The Minister of Rehabilitation
(Shri A. P. Jain): (a) and (b).
Rs. 17,97,925 have been given to 8515
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claimants in the Punjab as partial
payment of their compensation in
the form of mud-huts. In Rajasthan
a little over 16,000 acres have been
allotted to 502 non-Punjabis against
their verified claims for agricultural
lands. In addition, up to the end of
January 1954, interim compensation
amounting to Rs. 9,63,346 was paid
in Bombay and Delhi Regions to 230
claimants. Payments in  Jullundur
started on the 1st February, 1954.

Shri Gidwani: When is the Gov-
ernment likely to complete the first
priority claims of these 51,0007

Shri A. P. Jain: I cannot fix any
date.

Shri Gidwani: Is it likely to take
two months or four months or twelve
months?

Shri A. P. Jain: All depends upon
the progress of work.

Shri Gidwani:
second begin?

When will the

Shri Muniswamy: May I know the
categories of those displaced persons
who were excluded ,from the pay-
ment of compensation?

Shri A. P. Jain: Those who have
no claims. ’

Fiims

*25. Th. Lakshman Singh Charak:
Wil] the Minister of Information and
Broadcasting be pleased to state whe-
ther any films rejected by the Film
Censor Board were permitted to be
shown on representations being made
to Government?

The Minister of Information and
Broadcasting (Dr. Keskar): Yes, Sir.
A few flims were granted certificates

on appeal from the decisions of the
Central Board.

Th. Lakshman Singh Charak: May
I know the reasons for the rejection
of these films by the Board of Cen-
sors, which were overruled by the
Central Government?

Dr. Keskar: The Board has, under
the directive issued by the Govern-
ment, power either to accept or reject
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or to make excisions in the films and
in every case it is not obliged to fur-
nish us with the reason why it has
rejected particular films. I will, not,
therefore, be in a position to give the
reasons.

Shri B. S. Murthy: May I know
whether the Board has any set of
rules provided by the Government
for censoring a film and if so, may 1
know what other steps other than
the said rules the Government have
taken into consideration to reverse
the Board’s decisions?

Dr. Keskar: 1 have not understood
the import of the question.

Mr. Speaker: The point in this
question as well as in the previous
question seems to be that unless the
Government permit the censoring for
certain specific reasons, it will not be
possible for the Government also to
sit in judgment in appeal. There
must be some standard reasons for
each action. That seems to be the
point.

Dr. Keskar: As I said, a general
directive has been issued to the Board
that on certain grounds the Board
can reject or consider films objection-
able. The Board is asked, in the
light of that directive to judge the
films. Generally there is supervision
over the work of the Board and its
panel to see that the directives is-
sued are followed. There is also a
right of appeal to everyone who
feels that an unjustifiable decision
has been taken. I do not think that
in view of the fact that so few ap-
peals come to us the Board has not
been acting according to the rules.

Shri B. S. Murthy: May I know
whether, before according permission
for a fillm rejected by the Censor
Board, Government take steps to
consult the Censor Board once again,
and if so whether any weight is given
to the Board’s opinion?

Mr. Speaker: In fact, is the Board
heard after the appeal is flled and
before the appellate authority takes
a decision?
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Dr. Keskar: The procedure is that
when any party who feels aggrieved
appeals to the Government, the Board
is asked to let us have the details re-
garding the particular decision, and
in the details, the Board tries to put
forward the rcasons or refer to the

art of the directive issued by the
Government under which the Board
felt that the film should be rejected.
Afterwards, it is for the Govern-
ment, after seeing the film, to see
whether the interpretation put by the
Boeard was the correct one or whe-
ther they should change that deci-
sion and grant the certificate.

Suorarur MiLrs Case

428, Shri S. N. Das: Will the Minis-
ter bc Commerce and Industry be
pleased to state:

(a) whether Government have con-
sidered the situation arising our of
the Supreme Court’s judgment de-
claring as ulira vires the law under
which Government had taken over
the management of a textile mill in
Sholapur; and

(b) whether any solution has been
evolved to deal with the situation
arising therefrom, and if so, what?

The Minister of Commerce and
Industry (Shri T. T. Krishnamacharl):
(a) Yes, Sir.

(b) The matter is under considera-
tion.

Shri 8. N. Das: May I know whe-
ther the decision has involved the
Government of India in any mone-
tary loss and if so, what is the
amount?

Shri T. T. Krishnamachari: The
decision has not involved the Gov-
ernment of India in any monetary
loss; but its implications might.

Shri S. N, Das: May I know what
is the present position with regard
to the implementing of this?

Shri T. T. Krishnamachari: The
present position is, the present
management will continue to be in
management.
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Shri T. N. Singh: What is the
truth in the report as published in
the papers that there has been some
settlement between the Government
and the Sholapur mill owners: a sort
of an intarim arrangement by which
Government are going to hand over
these mills to them, and that no laws
will be amended?

Shri T. T. Krishnamachari: Unfor-
tunately, reports in the papers, before
the occurrence actually takes place,
are not even half-truths. That is the
case in this particular instance.

Shri N. L. Joshi: May I know whe-
ther the Government -contemplate
amending the law?

Shri T. T. Krishnamachari: The
position cannot be wholly remedied
by an amendment. The position can
perhaps be remedied by amending
the Constitution.

Hanorooats IN PuNjaB

*29. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of handlooms in
the State of the Punjab at present in
working order; and

(b) how many handlooms use hand-
spun yarn and how many mill-made
yarn?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) and (b). According to the State
Government's estimate 52,000 hand-
looms are working in the State,
out which 15,000 use hand-spun yarn
and 37,000 mill-made yarn. The
Textile Enquiry Committee is also
carrying out an independent survey
of the total number of handlooms
working in the country.

Shri D. C. Sharma: Is it not a fact
that the number of handlooms has
gone down in the Punjab and if so,
has any enquiry been made into the
causes of that decline in number?

Shri T. T. Krishnamachari: That is
not my information.
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Shri Nanadas: May I know whe-
ther the Textile Enquiry Committee
has been asked to tour all the States
and all places in the country?

Shri T. T. Krishnamachari: No.
It has not been asked to do anything
«of that sort. It chalks out its own
programme.

Shri D. C. Sharma: May I know
how many of these handlooms are
worked on an individual basis and
‘how many of these are worked on a
co-operative basis?

Shri T. T. Krishnamachari: If the
figures that we have ran into details
of that sort, we would not have had
to make further investigations. At
present, our statistics in regard to
handlooms, according to the informa-
tion that I have, are not by ' any
means perfect.

Shri D. C. Sharma: May I know if
any attempt is being made to set up
any museum in the Punjab for the
sale of these handloom products?

Shri T. T. Krishnamachari: I take
it that the hon. Member means em-
porium, It will be answered by the
other question that has been tabled
for today. I think that the Punjab
‘Government have some such mecha-
nism at their disposal.

LocAL DEVELOPMENT WORKS IN ANDHRA

*30. Shri Nanadas: Will the Minis-
ter of Planning be pleased to state:

(a) whether it is a fact that Andhra
State Government has been given a
grant of Rs. 7°38 lakhs for the local
development works during  1953-54;
and

(b) if so, what progress hag been
made so far on these works?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes,
Sir, it is an advance payment repre-
senting half of their full allocation
for the current year.

(b) 148 works at an estimated cost
of Rs. 16'69 lakhs involving a Cen-
tral grant of Rs. 8:32 lakhs were
sanctioned by the State Government
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upto 31st January 1954. Progress
reports called for from the State

Government is awaited.

NANDIKONDA PROjJECT

*31, Shri Raghuramaiah: Will the
Minister of Planning be pleased to
state whether the final investigation
report regarding the Nandikonda Pro-
ject has been submitted to the
Planning Commission by the Govern-
ments of Andhra and Hyderabad
States?

The Deputy Minister of Irrigation
and Power (Shri Hathi): No, Sir.

Shri Raghuramaiah: May I know
whether reference is meant to this
project in the President’s Address
yesterday? If not, what is the other
project which is sought to be included
in the first Five Year Plan?

Shri Hathi: Reference was made
to the Krishna-Pennar scheme, which
is one of the five schemes mentioned
for inclusion in this Plan.

Shri Raghuramajah: Am I to
understand that after this report is
received, if the Government are satis-
fied this will be the project which
will be included under the heading
Krishna Project in the first Five
Year Plan?

Shri Hathi: This scheme involves
various schemes and various alterna-
tives, all inter-related. After this
report is received, all the other alter-
natives will also be considered and
a decision ‘will then be taken.

Shri Raghuramaiah: Is there any
time limit within which the report is
to be received for inclusion in the
first Five Year Plan?

Shri Hathi: There is no time limit
actually, but this report is now ex-
pected by the end of this month,

Dr. Rama Rao: Are Government
aware that the Khosla Committee
categorically recommended the Nandi-
konda project as against the Krishna-
Pennar project? Just now the Minis-
ter said the reference to Krishna pro-
ject means XKrishna-Fennar project.
Does it mean that the Government
now want to have the Krishna-Pennar
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project against the recommendation
of the Khosla Committee?

The Minister of Planning and Irri-
gation and Power (Shri Nanda): It
is not at all the intention. The re-
port made by Mr. Khosla had sug-
gested certain further investigations.
Various Governments had to partici-
pate, and those investigations have
now been nearly completed, and we
are getting a report. There is no
going behind any earlier decision.

Shri B. S. Murthy: May I know
whether the Andhra Government has
been asked to send a report about the
feasibility of both the Krishna-Pen-
nar and Nandikonda projects before
either is taken into the first Five
Year Plan?

Shri Nanda:
done.

Yes, this has been

Shri Nanadas: May I know whether
the report that is to be submitted by
the Andhra State Government and
the Hyderabad State Government
will be final?

Shri. Hathi: The report will be
congidered by the Government. It
will be for the consideration of the
Government—not that the report will
be final and binding.

MaAHANADI BRIDGE ACCOUNTS

*32. Shri R. N. S. Deo: Will the
Minister of Irrigation and Power be
pleased to refer to starred question
No. 1103 asked on the 18th December,
1953 regarding the report of the En-
quiry Committee to investigate into
the accounts relating to the construc-
tion of a bridge across the Mahanadi
and state:

(a) whether the consideration of
the report hag since been completed:

(b) if so, what their findings ure;
and

(c) the conclusions anq decisions of
Government thereon?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (¢).
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The important findings of the Com-
mittee are:

(1) The final cost of the Mahanadi
Rail-Road Bridge is Rs. 68,75,184 sub-
ject to a few adjustments which are
yet to be made.

(2) The increase in the final cost
was mainly due to want of proper
planning in the execution of work
and under-estimating, extensive use
of Hamilton girders, importation of
labour at higher wages, employment
of large number of workmen on
muster rolls and work-charged esta-
blishment without adequate safe-
guards, award of work orders before
inviting competitive tenders and
certain infructuous expenditure.

The report is still under considera-
tion by the Government in consulta-
tion with the authorities concerned.

Shri R. N. S. Deo: May 1 know if
there was any finding about false
muster rolls in the accounts?

Shri Hathi: Not actually about

false muster rolls, but on the method

of muster rolls there were some com-
ments.

Shri R. N. S. Deo: May I know
what action Government have taken
against the officer concerned?

Shri Hathi: The whole report is
still being considered. Action will
be taken after that.

Shri R. N. S. Deo: May I know
how the cost of the project is pro-
posed to be allocated?

Shri Hathi: That is being examin-
ed between the various Ministries—
Transport, Railways, and Irrigation
and Power.

Shri M. S. Gurupadaswamy: May
1 know whether the Minister is aware
that there are a large number of
cases of false accounting as a result
of which there was huge defalcation
of money?

Mr. Speaker: Where? In this parti-
cular project?

Shri M. 8. Gurupadaswamy: Yes.
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Shri Hathi: No, there is none.
Mr. Speaker: Next question.

Dr. Natabar Pandey: Is it a fact
that the present condition of the
bridge over Mahanadi is getting
worse day by day for want of re-
pairs?

Mr. Speaker: Order, order. I have
called the next question.

TRADE MARKS INQUIRY COMMITTEE

*33. Shri S. N. Das: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the Trade Marks In-
quiry Committce has finished its
work

(b) if the report has been submit-
ted, what are the major recommenda-
tions that have been made therein; and

(c) if not, what is the time that
will be taken by the Committee ‘o
submit its report?

The Minister of Commerce (Shri
Karmarkar): (a) Not yet, Sir.

(b) Does not arise.

(c) The Committee is e)'(pected to
submit its report by the end of April
1954.

Shri S. N. Das: May I know whe-
ther at the time of appointment of
this Committee any time-limit was
fixed for the submission of its re-
port?

Shri Karmarkar: No time was flxed,
but the Committee was expected to
submit its report by the end of Febru-
ary.

HANDLOOM WEAVERS

*35. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state the amounts given
to the Punjab State from the Haud-
loom Fund for giving relief to the
weavers?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
A grant of Rs. 24,160 has been sanc-
tioned.
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Shri D. C. Sharma: On what basis
was this amount arrived at?

Shri T. T. Krishnamachari: I might
explain. The position is that the
Punjab Government have been told
that they might prepare schemes for
a particular amount. And in this
instance, I think they were told the
schemes might be to the extent of
Rs. 3,38,000. The schemes that they
have submitted and have been sanc-
tioned are only for Rs. 24,000 and
odd. We have still under scrutiny
four other schemes—one involving
about Rs. 2,08,000; another Rs. 16,000;
the third Rs. 32,450 and the fourth
one Rs. 8,000.

Shri D. C. Sharma: May I know
when those schemes would be finally
decided upon and what will be the
amount of further grant given to the
Punjab Government?

Shri T. T. Krishnamachari: As I
said, the Punjab Government have
been asked to send schemes for up to
about Rs. 3,38,000 and it is our hope
these schemes will be sanctioned well
before the end of the month because
I do not want this money to lapse. I
want the money to be utilised this
year.

Shri D. C. Sharma: May I know
how this grant is distributed among
the weavers? Is it done after con-
sultation with the Central Govern-
ment, or is it done by the Punjab
Government on its own?

Shri T. T. Krishnamachari: The
broad lines of distribution are deter-
mined when making the grant. The
actual distribution of the money is
left to the State Government.

Shri D. C. Sharma: May I know
if any distinction is made between
the backward areas of a State and
those areas which may be compara-
tively progressive economically?

Shri T. T. Krishnamachari: In this
instance I am afraid I am not in a
position to furnish an answer, but it
is the intention of the Government of”
India in making these grants that,
as far as possible, State Governments:
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should concentrate on the backward
areas.

Shri M. D. Ramasami: May I know
if the distribution of the cess is made
-on the basis of the total number of
handlooms in each State or on any
-other basis?

Shri T. T. Krishnamachari: A very
rough basis is usually the amount of
yarn they consume—not the number
of handlooms, because the number of
handlooms often represents an infla-
ted figure, far away from the reali-
‘ties of the situation.

Shri D. C. Sharma: May I know
‘how many persons approximately
will be benefited by the grant the
“Central Government has made?

Shri T. T. Krishnamachari: That is
.more than I can answer.

Shri D. C. Sharma: I mean the
per capita money available.

Mr. Speaker: He has already re-
plied to it.

Shri S. N. Das: I have been autho-

rised by Mr. Bansal to put his ques-
‘tions.

Mr. Speaker: Which question?

Shri S. N. Das:
-others.

No. 4 and two

Mr. Speaker: Has he filed a written
‘authority here?

Shri S. N. Das: Yes, Sir. Yester-
-day he filed it in the office.

Mr. Speaker: I will take his word
for it that he has filed.

DISCRIMINATION IN P. & O. SHips

*4, Shri 8. N. Dag (on behalf of
Shri Bansal): Will the Prime Minister
be pleased to state:

(a) whether any complaint was
received by Government from a highly
placed Indian officer accredited to a
foreign country against the treatment
on board the P. & O. Ships;

(b) if so. the nature of the com-
plaint; and

(¢) the action Government have
taken in the matter?
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The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
and (b). Some complaints of discri-
minatory treatment of non-white pas-
sengers on P. & O. boats have been
madé by Government officials and
private individuals.

(¢) The matter has been taken up
with the UK. Authorities.

Shri S. N. Das: May I know whe-
ther the Government expects replies
from the Government concerned in
the near future, and if so, by what
time?

Shri Anil K. Chanda: We have al-
ready had some correspondence with
the United Kingdom High Commis-
sion here and the matter is being
pursued. We are also in consultation
with the P. & O. Company authori-
ties.

Shri S. N. Das: May I know the
period in which these complaints
have been received by the Govern-
ment?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
May 1 answer the question because
part of the question was dealt with
by my Ministry? We heard about it
not directly, but indirectly and the
matter was investigated. The matter
was taken up with the steamship
authorities, and I think individually the
persons concerned—not merely an
officer of the Government, but other
people—were approached by the
Company and the position was ex-
plained. Government have been as-
sured that in future there will be no
cause for even complaints of this
nature, and 1 think at the moment
until we get fresh complaints we
have to rest on that assurance.

Shri R. K. Chaudhuri: May I know
the nature of the complaint?

Shri T. T. Krishnamachari: The
nature of the complaint was that
Indian passengers travelling by a
particular steamer felt that they were
discriminated against in various ways.
I think one of the complaints was
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that the children were more or less
put in a place which was near the
boilers and certain discrimination was
practised in dining room facilities. It
is a question of a cumulative feeling
rather than of specific complaints.
The matter has been attended to.

Shri Raghuramaiah: May I know
whether this sort of racial complaint
has been received only against the
P. & O. liners or any other foreign
liner that is operating?

Shri T. T. Krishnamachari: So far
as the Government of India are con-
cerned, at the moment this is the
only complaint we are seized of.

INDIAN CONSULATES

*26. Shri S. N. Das (on behalf of
Shri Bansal): Will the Prime Minister
be pleased to state:

(a) the number of Indian Consu-
lates that are functioning at present
in the US.A;

(b) the cities where they are func-
tioning; and

(c) whether there is any proposal
to open more Consulates in that coun-
try?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
and (b). There is no Indian Con-
sulate in the U.S.A. but there are
Indian Consulates General at New
York and San Francisco.

(c¢) No, Sir.

Shri S. N. Das: Do these Consula-
tes come under the administration of
the Commerce and Industry Ministry,
or the External Affairs Ministry?

Shri Anil K. Chanda: The admini-
strative side of these Consulates-Gen-
eral is under the control of the Indian
Embassy at Washington.

Shri N. L. Joshi: What are the
functions of these Consulates?

Shri Anil K, Chanda: Consular

activities.
685 PSD

%

16 FEBRUARY 1954

Oral Answers 24

G. A, T. T,

*34. Shri S. N. Das (on behalf of
Shri Bansal): Will the Minister of
Commerce and Industry be pleased to
state:

(a) whether his attention has been
drawn to a press report that all con-
tracting parties to the GATT, except
Australia, Brazil and Peru, have
signed the declaration extending the
life of the GATT Schedules until the
1st July, 1955;

(b) if so, how the non-participation
of these countries in the GATT will
affect India; and

(¢c) what measures Government
propose to take to safeguard Indin's
position in regard to the concessions
given to these countries?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir. But later
on intimation was received from the
GATT Secretariat to the effect that
the Government of Australia had
decided to sign the Declaration. The
Contracting Parties are now consider-
ing the question of extending the
time limit for signature of the Decla-
ration up to the 30th April, 1954.

(b) It is not our understanding that
by declining to sign the Declaration
Brazil and Peru have gone out of
GATT. These two countries have
signed the Protocol of Provisional
Application of the GATT and have
not given any notice of withdrawal.

(¢) Government of India have no
reason to believe that either Brazil
or Peru is anxious to withdraw the
tariff concessions granted to India,
and the question, therefore, does not
arise at this stage.

Shri S. N. Das: May I know the
nature of the concessions given by
the Government of India to those
countries that have signed the Decla-
ration so far?

Shri Karmarkar: I could give him
the names of the commodities on
which India has received concessions
and given concessions, but it is a
fairly long list. If you will permit
me, I shall read it out.
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Mr. Speaker: The hon. Minister
may place a statement on the Table
of the House, if he has no objection.

Shri Karmarkar: VYes.

Shri Nanadas: May I know the
main advantages derived by our
country by having been a member of
the GATT in the past?

Shri Karmarkar: I think my hon.
friend might with advantage read
the profuse literature on the subject,
which is in the Library of the House.

WRITTEN ANSWERS TO QUESTIONS
U. N. SEMINAR

*2. Sardar Hukam Singh: (a) Will
the Minister of Works, Housing and
Supply be pleased to state whether the
U.N. Seminar on Housing and Com-
munity Improvement was held in Delhi
during January 1954?

(b) What subjects were discussed?

(¢) Which countries participated by
sending their delegates?

The Minister of Works, Housing
any Supply (Sardar Swaran Singh):
(a) Yes, Sir. It commenced on the
21st January and concludes on the
17th February, 1954.

(b) The subjects discussed were—

(i) Methods of increasing the effec-
tive use and production of local
building materials;

(ii) Methods of preparing housing
and community improvement pro-
grammes; and

(iii) Physical planning.

(c¢) Official delegations have taken
part in the Seminar from—

Burma, Ceylon, Fiji, Hong-kong,
India, Indonesia, Iran, Iraq, Japan,
Laos, Pakistan, Singapore and Viet-
Nam.
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Tea

*7, Shri Gopala Rao: Wili  the
Minister of Commerce and Industry be
pleased to state:

(a) the amount of money that is
being ‘spent every year on tea pro-
paganda in foreign countries; and

(b) whether propaganda is going to
be carried on in Canada also?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) A statement is laid on the Table
of the House. [Sce Appendix I, an-
nexure No. 7.]

(b) Yes, Sir.

SPECIAL SCHEMES FOR TRAVANCORE-COCHIN

*12. Shri A. M. Thomas: (a) Will
the Minister of Planning be pleased to
state whether any special schemes
(consequent on the modification and
enlargement of the Plan) for Travan-
core-Cochin State have been drawn up
and if so, what?

(b) What is the estimated additional
amount that will be necessary for
carrying out these schemes?

(c) What is the amount that has so
far been spent in Travancore-Cochin
under the Five Year Plan?

The Minister of Planning and Irri-
gation and Power (Shri Nanda): (a)
A Statement is placed on the Table
of the House. [See Appendix I, an-
nexure No. 8.]

(b) Rs. 3-45 crores.

(¢c) By the end of 1953-54 nearly
Rs. 15 crores are expected to be spent
out of the total outlay under the
State Plan of Rs. 27°3 crores.

REPAYMENT OF L.OANS

*24. Shri Biren Dutt: Will the
Minister of Rehabilitation be pleased
to state:

(1) how many notices were issued
to displaced persong in Tripura for
the repayment of loans;
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(b) whether there wag any protest
by any displaced persons’ organisa-
tion; and

(c) the steps taken to meet the de-
mands of the displaced persons?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) to (c). The required
information is being collected and will
be laid on the Table of the House in
due course.

F1vé YEAR PLAN AND ANDHRA

1. Shri Raghavaiah: Will the Minis-
ter of Planning be pleased to state the
various irrigation schemes, that have
been submitted by the Andhra Gov-
ernment for inclusion in the Five Year
Plan?

The Minister of Planning and Irri-
gation and Power (Shri Nanda): The
Andhra Government had written to
the Planning Commission for the in-
clusion of the following projects:—

(1) Tungabhadra High Level Canal
scheme.

(2) Gandikota Project with provision
for diversion of water from Tunga-
bhadra High Level Canal. )

(3) Krishna Project J Siddeswaram

|\ Nandikonda

(4) Pulichintala Project.
(6) Godavari Flood Protection
Scheme.

(6) Vamsadhara Project.
(7) Krishna Regulator and Bridge.

(8) Remodelling of the Kurnool-
Cuddapah Canal (to carry 3000
cusecs).

Out of these Projects, the remodel-
ling of the Kurnool-Cuddapah Canal
and the Krishna Regulator-cum-
Bridge have been accepted for im-
mediate implementation.

HoMes AND INPIRMARIES FOR DISPLACED
PERSONS

2. Shri Hem Raj: Will the Minister
of Rehabilitation be pleased to state:

(a) the number of homes and in-
firmaries which are maintained by
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Government for the displaceq persons
from West Pakistan since 1947 upto
December, 1953;

(b) the names of the places where
they are located;

(c) the number of displaced persons
housed in each;

(d) the average expenditure incur-
red upon each such person; and

(e) the work that they do im such
homes and infirmaries?

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhonsle): (a) to
(c). A statement is enclosed. [See
Appendix I, annexure No. 9].

No Home or Infirmary was establish-
ed prior to 1948, displaced persons
were then admitted into Relief Camps.

(d) The Central Government gives
on an average a grant-in-aid of Rs. 25
per person per mensem to the autho-
rities running the Homes and it is
left to them to manage within this
grant-in-aid. Figures of the actual
expenditure incurred by the authori-
ties running the Homes are not avail-
able with the Government.

(e) Except in the case of persons
who are aged and infirm and cannot
be expected to work, the inmates are
given training and work in handi-
crafts like tailoring, embroidery,
spinning, weaving, crochet work,
basket making, soap making etc,

»
CeNTRAL COMMUNITY PROJECT
ORGANISATION

3. Shri Gadilingany Gowd: Wil the
Minister of Planning be pleased to
state:

of the Central
Organisation;

(a) the functions
Community  Projects
and

(b) the details of personnel employ-
ed therein, and their numbers?

The Deputy Minister of Irrigation
and Power (S8hri Hathi): (a) The
Community Projects Administration
at the Centre is responsible for plan-
ning, directing and co-ordinating the
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Community Projects and  National
Extension Service Programmes under-
taken by the Governments of various
States of India.

(b) A statement is laid on the Table
of the House. [See Appendix I, an-
nexure No. 10.]

Five YEarR PLaAN PusLiciry

4. Shri T. B. Vittal Rao: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the amount spent so far (State-
wise) in each year on publicity of the
First Five Year Plan; and
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(b) the items of expenditure, state-
wise, and year-wise?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). The Central Government’s In-
tegrated Publicity Programme of the
Fivé-Year Plan is for India as a whole
and is not intended to be carried out
in particular States as such. The
States do their own publicity. No
State-wise figures of expenditure are,
therefore, available. No organised
publicity for the Five-Year Plan was
organised during the preceding years.
Information regarding the present
financial year .can only be collected
at the end of the period.

- —
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HOUSE OF THE PEOPLE

Tuesday, 16th February, 1954.

'{'he House met at Two of the Clock
{MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

2-55 P.M.
MOTIONS FOR ADJOURNMENT

INCREASE IN PRICE OF SUGAR-CANE

Mr. Speaker: I have received notice
of an adjournment motion from Shri
R. N. Singh, which refers to the ques-
tion of an increase in the price of
sugar-cane, and the Government of
Inda's refusal to accede to the demand
of the sugar-cane growers. I should
like to know what part the Govern-
ment of India play in this matter.

The Minister of Food and Agricul-
ture (Shri Kidwal): After debates
in thig House, this year we had fixed
the price of sugarcane at a little
higher rate than it was last year.
Everyone knows that the prices of
-agricultural commodities are coming
down, and if the price of cane is re-
tained at the present level, the result
will be that we will have only cane,
and the cane growers will be in diffi-
culty, because gur will fetch any
price, and cane also will not be
crushed. That hag been our experi-
ence in 1952, and even in earlier
Years. Therefore it is not possible to

680 P.S.D.
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raise the price above the present
level. This questiom came up before
the House before we adjourned in the
last session, and ag I told the House,
I had advised the people to have a
conference at Ramkola, where I would
explain the position. Now some of
the political workers advised the cane
growers—it was the united effort of
all the political parties—that if they
discontinued the supply of cane to
the factories from the 1st February,
then perhaps I would be able to an-
nounce an increase in the price of
cane when I addressed the cane
growers at Ramkola. As soon as it
was seen that notices were being serv-
ed by the co-operative society in
Uttar Pradesh to sugar-cane factories
that supplies will be stopped from the
1st of this month unless the factories
are prepared to pay higher prices, a
press note wag issued by the Food
and Agriculture Ministry stating that
it was not possible to increase the
price, but if any factory was earning
additional profit on account of the
high prices of sugar, the cane growers
woulg be given a reasopable share of
the profit. When I reached Ramkola,
I repeated the same thing, and on
that press statement, the co-operative
federation withdrew the notice.
They said that they were satisfled
with the assurance that they would
get extra price, so long ag sugar was
getting an extra price. When I
reached Ramkola, all the other parties
met me, and there they decided that
they would accept the formula. Now
there were two parties. One was
the party Jled by Mr. Shibbanlal
Saxena, and the other led by the
PSP. All of them agreed, and even
Mr. Genda Singh who was in jail
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[Shri Kidwail:

sent a message that the strike should
be cancelled,. and that this price
should be accepted. The PSP leader
who wag there said that he would an-
nounce his decision after he had con-
sulted his other colleagues in Luck-
now. But in Lucknow, he was over-
ruled. ’

But what is the position now?
There is no cane strike. There is a
tussle going on between the PSP lca-
derg and the cane growers. The cane
growers want to supply cane to the
mills, but the PSP people are picket-
ing it. Every factory im eastern U.P.,
and western U.P. is getting its full
requirements, and the Bihar people
have been wise enough not to look to
their proposal. There is no strike to-
day. There are some factories here
in the neighbourhood, and if any
Member of Parliament wantg it, I can
arrange that he will go and see what
the position is. The cane growers
are anxious to deliver their cane as
early as possible. but the PSP leaders
are picketing the mills, Tha! ig the
position.

oft wreo quo fag (faar arfrgR-
qf ¥ fasr afwar-ziwor afvww)
Ree ®7 ArRd frgar ray g faw &
wR B fr € 1 AT 98 a9 En Y 52
any g s s am adfry?

Shri Kidwal: Only about 12 factories
were affected by the strike. The stop-
page of supply was in some factories
for only one day, and in some others
for two days. On the 7th February
when the Ramkola conference was
held, three fac:ories were working in
the western zone, and one factory in
the castern zone. One factory start-
ed working on the 9th February, and
the factories here started working,
since they knew the decision. Since
then, thig picketing hag been started.
1 understand that it may be with-
drawn, and even thigs formal
withdrawal may be in a day or two.

16 FEBRUARY 1054

Adjournment 30

Shri Sarangadhar Das (Dhenkanal
—West Cuttack): May I be permit-
ted to say a few words in this con-
nection? During the last session, I
had given notice of an adjournment
motion, and on that occasion, the
hon. Minister replied that the price
hag been increased, but I did not
get the chance to say that the price
had come down from Rs. 1-12-0 to
Rs. 1-3-0 and then went up to
Rs. 1-5-0 or Rs. 1-7-0. At that time,
you, Sir, did not want me to explain
the matter any more. Ag a result of
that adjournment motion of mine not
having been considered, there has
been a strike, since the 1st of this
month. If there is no strike, may I
know from the hon. Minister why he
is importing in such a hurry about
one lakh of tong of sugar or something
like that, as we have been reading im
the Press now? If there is no strike,
what is the necessity in the middle of
the crushing season to import sugar?

Shri Kidwai: I think there is some
misapprehension. There is no hur-
ried import. Last year the produc-
tion was about 13:7 lakhg of tons,
and the consumption wag expected to
be 17 lakhs of tons. We were carry-
ing over 4 lakhs of tons, and there-
fore we first estimateg that we would
import about 2 lakhs of tons, but we
found that we should import more,
and accordingly we have imported 2:5
lakhs of tons.

3 P.M.

This year, production will be less
not on account of any strike but be-
cause Bihar and Eastern Uttar Pra-
desh crop has not been good. It will
be about twelve or twelve and a half
lakh of tons. If the consumption con-
tinueg at the rate at which it was con-
tinuing last year, we may have to im-
port, between 1st April and 30th March
next year, about 5 lakh tons.

Shrl Nand Lal Sharma (Sikar):
Sir, I want to say a few words on this
subject.

Mr. Speaker: 1 do not think that
is necessary now. We need not go
into the merits of the question.



31 Kumbh Mela Tragedy 16 FEBRUARY 1954 Statement re Site for 32

Shri Sarangadhar Das: If you will
give ug the figures that are supplied
by the Technological Research Insti-
tute in Lucknow, as to the weekly
production figures, we will know the
Ppositiomn.

Shri Kidwai: T can -assure the hon.
Member that this year’s production is
not lower than last year’s.

Mr. Speaker: Order, order. I am
‘not concerned at all with the merits
<of this case now. I wanted just to
‘know as to whether the adjournment
‘motion is admissible, and should be
:admitted.

sreT gae fewe fog (gIemq
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KuMBHE MELA TRAGEDY

‘Mr. Speaker: Now, there is another
-adjournment motion. As .the hon.
Member who has given notice of it
‘wisheg that I should mention it, I
shall mention it. This adjournment
motion is the same thing as was
tabled yesterday—the same as the
three adjournment motiong which had
been disposed of yesterday. I do not
think it can come again today.

Shri Nand Lal Sharma (Sikar): I

have got something fresh to say.

Mr. Speaker: I am not going to en-
tertain that.

Shri Nand Lal Sharma: I am not
going to discuss it, but....................

Mr. Speaker: May I ask the hon.
Member to resume his seat? He will

New Steel Plant

see that a motion on an identical sub-
ject wag tabled yesterday, and my
consent wag withheld. The question
is closed now.

Shri Nand Lal Sharma: ] want to
refer to it, because Kumbh Mela is
going to be repeated in other States
also.

Mr. Speaker: Order, order. I do
not propose to hear that. The hon.
Minister of Production will not make
a statement.

Shri Nand Lal Sharma: Any time
for discussion on my motion?

Mr. Speaker: There ig no discus-
sion on that point. He need not inter-
fere with the proceedings now.

STATEMENT RE: SITE FOR' NEW
STEEL PLANT

The Minister of Production (Shri
K. C. Reddy): In my sfatement to the
House on the 24th August, 1953, on
the project for a new Steel Plant, I
had indicated that the German Firms
of Krupp & Demag with whom we had
arrived at an agreement, would be
asked to tender their advice on the
location of the plant its design, erec-
tion and operation. Accordingly, the
technical experts of the German firms
visited the States of Bihar, West
Bengal, Madhya Pradesh and Orissa
and studied earlier technical reports
and the Memoranda submitted by
these Governments. They collected
additional data, inspected the proposed
sites, and held discussions with the
Governmentg ag well as with the Cen-
tral authorities concerned. After a
study and assessment of the material
s0 collected, both here and in associa-
tion with their top technical experts
in Germany, they have recommended
the location of the new Steel Plant at
Rourkela in Orissa.
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